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Setling up Bench of Supreme Court in
the South

727. SHR] SKARIAH THOMAS:
PROF, P. J, KURIEN:

"Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
Lo stale:

“(a) at what stage is the proposal to
wset up a permanent Bench of the
Supreme Court in the South; and

(b) the time by which it is likely {o
start?

"THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL): {a) and
Ab) Article 130 of the Constitution pro-
wideg that ‘the Supreme Court shall sit
in Delhi or in such other place cr
places, ag the Chief Justice of India
-may, with the approval of the Presi-
«dent, from time to time, appoint’. No
‘proposal in this regard has been re-
welved from the Chief Justice of India.

Silent Valley Progect

728. SHRI K. A, RAJAN: W.l the

Minister of ENERGY be pleased to
:sfate:

(a) whether the Kerala State Elce-
{ricity Minister had met him recently
in connection with the implementation
of the proposed Silent Valley Project
in the State: and

{(b) if so, the details of the discussion

that took place and Government's yreac-
tion thereto?

THE MINISTER OF ENERGY (SHR]
A, B. A, GHANI KHAN CHOUDHU-
ARY): (a) Kerala Minister of Electricity
'met Union Minister of Energy on 18th
June, 1082. The question of imple-

mentation of Silent Valley Hydro-Eiec-

tric Project, did not figure during the
-diseussions,

(b) Does not arise.
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